1993  Oral Answers AGRAHAYANA 3, 1882 (SAKA)

qFER @ fag : 0@ A6 -
wd o off MR WY Fe F A

o oY | I F ¥ w9 e A g )

# 7 oy g fah & g T wiga
a9 g5, OF T § AR Uw AR
we ¥ A W g e wnfeac #
NMerge BT aqggd 1 @F
AqAET &Y FEy o =T ¥ 0 AR F
fow gomwa & 7 § ) 9RO fm e
¥ AT AEAT, WAL F SF A av
I 9% W AR AT S

Mr. Speaker: It has been brought
to my notice that an honorary Docto-
rate has been conferred upon our hon.
friend, Seth Govind Das. Therefore
since day before yesterday I have
been calling him as Dr. Govind Das.

Shri S. M. Banerjee: From which
University?

Mr. Speaker: From the Jabalpur
University. It is rather difficult to
get honours from one’s own place!....
Next question. Mr. Sharma.

Shri D. C. Sharma: Why not you
give a ruling that everybody will be
called Shri So-and So? You gave a
ruling last time that everbody would
be called by the word Shri and not
Dr.

Mr. Speaker: I will again call him
Mr. Sharma. Or, is he also g Dr.?

An Hon. Member: No, he is a pro-
fessor.

Mr. Speaker: Very well, Professor
Sharma then.

Shri D. C. Sharma: When 1 first
came I used to be called Professor
D. C. Sharma. Then you said that
everybody would be called Shri So-
and-so. Now are you going to change
that practice?

Mr. Speaker: All right, if hon.
Members are particular about their
titles.
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Reduction in Election Expenses

{ Shri D."C. Sharma:
‘12 Shri Bhakt Darshan:
*) Shri Rameshwar Tantia:
Shri Tangamani:

" Will the Minister of Law be pleased

to refer to the reply given to Starred
Question No. 226 on the 8th August,
1960 and state:

(a; the progress made in consider-
ation of the suggestions made by the
poli.ical parties in India for the re-
duction of election expenses by the
Election Commission; and

(b) what decision has been taken
in this regard?

The Minisier of Law (Shri A. K.
Sen): (a) and (b). The various sug-
gestions made by the political parties
for the reduction of election expenses
have been carefuily considered by the
Election Commission and the Com-
mission is of the view that the practi-
cal suggestions for reducing election
expenses are few and their adoption
is not likely to produce any appreci-
able effect. The Commission agrees
with the suggestion that the holding
of large public meetings with loud
speakers is an expensive item and is
of the view that restricting the num-
ber of such meetings that any candi-
date or party may hold should be
feasible. The Government is now
considering how best to give effect to
this suggestion.

Shri D. C. Sharma: When this ques-
tion was put last time, it was said
that the views of certain political
parties had not been received. May I
know if all the political parties have
expressed their views and if so, it
there is any agreement 6n some of the
points about these views?

Shri A. K. Sen: There is hardly
any agreement excepting possibly
with regard to the holding of very
expensive meetings and so on. Each
party had given certain suggestions.
But, most of them are so difficult to
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implement in practice that the Elec-
tion Commission found it absolutely
impossible to give effect to them. The
only possible suggestion which the
Election Commission thinks it may im-
plement is this question of restrict-
ing the number of expensive public
meetings held for each election. They
are exploring the possibilities of im-
plementing it.
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Shri A. K. Sen: What the hon. Mem-
ber says has been the complaint on
behalf of many persons. Using hun-
dreds of jeeps is punishable, as the
hon. Member knows under the Repre-
sentation of the People Act. If not-
withstanding that it is employed and
it is not brought to book, the hon.
Member knows the difficulty himself
of implementing any restriction.

Shri Tyagi: The hon. Minister has
just now stated that the Commission
is considering a proposal to restrict
the number of meetings. I wonder if
the hon. Minister would be able to
take non-officials into confidence....

Shri A. K. Sen: Yes.

Shri Tyagi: Because, my fears are
that the most popular party would
suffer in that case. Because, the
most popular meetings are of the
party which is mest pepular in the
country.
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Shri A. K. Sen: I have personally
that in mind. Naturally people know
that the great leaders of this country
go about during election time and ad-
dress the biggest meetings. I have
that very much in mind. This consi-
deration must be borne in mind,
namely, that the parties which could
secure the largest meetings may not
suffer unnecessarily. Therefore, it is
necessary that all sides of public op-
inion should be associated before com-
ing to any final decision.

Mr. Speaker: May I suggest that the
Law Minister may advise the Election
Commissioner to meet the hon. Mem-
bers or leaders of various groups or
at any rate their spokesmen in the
Central Hall—I will allow that—and
have a discussion.

Shri A. K. Sen: Certainly. I think
they have had a discussion.

Mr. Speaker: With regard to this?

Shri A. K. Sen: In this . matter of
election expenses. If he has not done
it, I shall certainly communicate
the views of this House that they
should be asseciated.

Mr. Speaker: Hon. Members wmay
make all the suggestions when there
is a meeting. Even I would advise
hon. Members to make in advance the
suggestions in this regard to the hon.
Minister. T it is possible, a small
memo on the Jines on which the hon.
Minister and the Election are thinking
may be circulated to hon. Members.
They will come prepared to discuss
that matter. If after all this there
ig still difterence of opinion. I will
allow a discussion in this Hcu:sc re-
garding this matter. Nothing more.
Next question.

Seme Men. Members: Four Hours
should be allowed.

Mr. Speaker: I
hours.

will allow four





